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Shri Mimiswamy: May I know, Sir, 
whether Government are prepared to 
accept all the views expressed by the 
Technical Adviser, and whether they 
will be implemented?

Sardair Swaran Sing:h: That is exact
ly the matter which is under considera
tion, Sir.

Shrimati Renu Chakravartty: In view  
of the fact that neither the stationery 
supplied to us here nor the debates 
have yet improved either in quality 
or in the timing, does the hon. Minister 
propose to look into the whole m atter- 
and see if anything can be done?

Sardar Swaran Singh: 1 am prepared 
In ’ook into it. I have already been 
lo ;king into it, .and that is the reason 
why it was referred to a Technical 
Adviser.

Shri M. L. Dwivedi: How long will 
it ake for the hon. Minister to con
sider this matter, since it has been 
pending for a considerably long time?

Shrimati Renu O.iakravartty: T w o

and a half years.
Sardar Swaran Singh: I do not know  

whether I can prescribe any time 
limit. I am doing my best, and steps 
have already been taken in this con
nection.

O p e n in g  o f  N e w  C o ll ie r ie s

•1850. Dr. M.'M. Da»: WUl the
Minister of Productton be pleased to 
state:

(a) whether it is a fact that recent
ly the Coal Board has banned the 
opening of new collieries in the Jharia
and Raniganj fields; and

(b) whether it is a fact that the 
main reason for taking the above de- 
cliion is the transport dif&culties for 
carrying the coal from the mines?

The ParlUmentary Secretary to the 
Minister of Production (Shii R. G. 
Dubey): (a) and (b). The power to 
grant or refuse permission for the 
opening of new collieries vests in the 
Coal Commissioner and not in the Coal

Board. In view of the"high level of pro
duction in the Raniganj and Jharia  
# eld s and the disparity between it and 
the availability of transport, the Coal 
Commissioner considered that no fur^ 
ther applications for the opening o f  
new collieries should be entertained for 
the present. The intention was not to  
add to the existing number of producing 
units and thereby lead to serious over
production in the particular region. 
Where adequate justification exists, 
cases are considered on their own  
merits, subject, of course, to the policy  
of conservation in th» case of coking 
coal.

Dr. M. M. Das: The hon. Minister 
has said in his reply that coal produc
tion has gone up. May I know whether 
our present output of coal has reached 
the target fixed .by the Pl::nning Com
mission?

Shri R. G. Dubey: Yes, Sir. It is near
ing the target fixed by the Planning  
Commission.

Dr. M. M. Das: May I know, Sir, 
whether it is a fact that the present 
policy of the Government regarding 
issue of new licences is that permis
sion for new collieries will only be 
given if the transport facilities in that 
particular re/?ion where the mine is 
situated are available?

Shri R. G. Dubey: The position is not 
exactly so. The impression has been 
wrongly created that there is a total 
ban on the opening of new collieries, 
whereas there is a Committee, and the 
Coal Commissioner is guided by the  
advice of this Committee. Apart from 
the factor of transport, other factors 
ar^ also considered, for example siding 
facilities.

Dr. M, M. Das: May f  know. Sir, 
whether it ^  a fact that a few days 
ago one of the Members of the Plan
ning Commission went to Calcutta to  
discuss with the West Bengal Govern
ment regarding providing transport 
facilities to the coal mines in this area 
of Jharia and Raniganj.



2095 Oral Answers 17 SEPTEMBER 1953 Oral Answers 2094
Shri R. G. l>iibey; I am not aware.
Mr. Deputy-Speaker: Was not that

question put yesterday or a few  days ago? ^
Shri K. P. Tripathi: May I know if 

it is a fact that all the collieries are 
not running to full capacity, and there
fore there is under-empJoyment of 
labour there?

Shri R. G. Dubey; No, Sir. Actually, 
the figures belie this assertion because 
the production is going up, and it has 
reached a high level.

Dr. M. M. Das: One more question, 
Sir.

Mr. Deputy-Speaker: I have allow
ed three questions.

Next question.-
E xt r a c t io n  of Pethol from  I n d ian  

C o al

*1S5L Shri Saranffadbar Das: Will 
the Minister of Commerce and Indus
try be pleased to refer to reply to 
starred question No. 562 asked on 
6th March, 1953 and state:

(a) whether Sri Bijayananda Pat- 
naik had submitted in 1948, a scheme 
to extract petrol from Indian coal;

(b) whether the scheme was exa
mined by the Synthetic Petrol Com
m ittee of the then Industry and 
Supply Ministry, and whether certain 
French experts w ere called in with  
a view  to elicit further information; 
and

(c) what were the conclusions of 
the Committee as t;p the soundness 
and the commercial feasibility of the 
scheme?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachar!);
(a) and (b). Yes, Sir.

(c) The Committee did not make 
any recommendation regarding the 
technical soundness or the economic 
feasibility of the scheme, .but they stat
ed that the Government would br> justi
fied in granting permission to the com

pany to go ahead with their schema 
at their own risk.

Shri Saraagadbar Das: May I know. 
Sir, if the same scheme was later on 
submitted to the Government of Oris
sa, and if so, did the Government of 
Orissa seek any advice as to the feasi^ 
bility and economic possibility of the 
scheme?

Shri T. T. KrishnamacSiari: I am at
a slight disadvantage in this matter 
in that much of what my hon. friend 
refers to is in the womb of the past, 
but according to the files that I have 
with me here I do see that there has 
been correspondence between the Go
vernment of Orissa and the Govern
ment of India in this matter and all 
that the Golvernment of India have 
indicated to the Government of Orissa 
is the opinion given by the special 
committee, viz., that w hile they are 
not prepared to certify that the scheme 
is technically sound or otherwise feasi
ble, they do not mind if private enters 
prise takes a hand in it.

Shri SarangadCiar Das: May I know. 
Sir, if in spite of that advice the 
scheme was sponsored by the Govern
ment of Orissa and a sum of £ .'>0,000 
was advanced to the party for prelimi
nary investigations and preparation of 
the scheipe?

SCiri T. T. Krishnamachari: I cannot 
give any definite information thouirh 
the sum of £  SO.OOrf does occur in the 
correspondence. It was suggested that 
the sponsor of thq scheme would re
quire about £  50,000 for investigation.
I am not exactly sure in my mind whe
ther the entire money was to be found 
by the Government of Orissa or only 
a portion of it.

Shri Sarangadhar Das: May I know, 
Sir, if the Government of India had 
wanted an accounting of the £50,000 
as to how it was spent?

Shri T. T. Krishnamachari: I do not
know how the Government of India can - 
call upon anybody to account for any 
money which they have not given.




